| R2GHE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
I.A NO 2 OF 2016

I'N

ClVIL APPEAL NO(S). 12206/ 2016
COWM SSI ONER OF | NCOMVE

TAX(1) HYDERABAD APPELLANT( S)
VERSUS
APPOLLO HEALTH STREET LTD. RESPONDENT( S)
ORDER
Application(s) for anmendnent of Cause
title is/fare allowed in terms of t he prayer
made by the | earned counsels for the parties.
Regi stry is directed to correct t he

cause-title accordingly.

(RANJAN GOGO )

.................... ,J.
(NAVI N SI NHA)
NEW DELHI
APRIL 13, 2017
| TEM NO. 4 COURT NO. 4 SECTION Il A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Cvil Appeal No(s).12206/2016
COW SSI ONER OF | NCOVE TAX(1) HYDERABAD Appel | ant ('s)
VERSUS
APPOLLO HEALTH STREET LTD. Respondent ( s)

(with office report for direction)
Date : 13/04/2017 This appeal was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE RANJAN GOGO
HON&#39; BLE MR. JUSTI CE NAVI N SI NHA
Appel lant(s) M. Y.P. Adhyaru, Sr. Adv.
Rekha Pandey, Adv.
Arijit Prasad, Adv.
S. WasimA. Qadri, Adv.
. Anil Katiyar, Adv.
Respondent (s) M. Tarun Gul ati, Adv.
Mani sh Rastogi, Adv.
Shashi Mat hews, Adv.
Pranav Bansal , Adv.
M. Kishore Kunal, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
I.A. No.2 - Application(s) is/are allowed in
terms of the singed order.
(Neetu Khaj uri a)
Court Master (Asha Soni)
Court Master
(Signed order is placed on the file.)
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